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THE CENTRAL ADMINISTRATIVE TRIBUNAL- ALLAHABAD BENCH-ALLAHABAD,
0.!. NO, 1136 of 1m.

A.Re Tripathl,eseccessseccssnsncenscnscsnnase Applicant,
Versus

Union of India & oLj@rB.ecsesescsscescscnseses ROSpoOndents,

on'ble M araj Din- J_M

This is an spplication under Ssction 19 of the

Administrative Tribunal'e Act 1985 secking the relief that

the transfer order dated 4.8.,92 be quashed,

24 P The relevant facts giving rise to this epplication
;;’f'that the applicant 1s Head Ticket Collector in Nerthemn
Railway posted at Knnpur and vide order dated 4,8,92 he has

been tran.f-rnd to Bikaner, It is statsd that the order of

tranafer is punntiu and also on accouht of family nimutmnu

he is unable to move out from Kanpur.
3. The respondents filsd reply and have stated that
the transfer of the applicant has been made in the public

interest and order of the transfer is not punative,

4, I have heard the lsamed counsel for thepx p.rtiu
and perused the record,

Se The epplicant was posted as Head Ticket mglgf
since 1982 and was confirmed on the said post vide oxder

dated 19,10,87 w.8.f. 1.1.,84 and was working on that past

upto 15,4.88, He was revertsd te twe grades below en the -

f.,"'

post of Senior Ticket Collsctor vide uﬂlwﬁw 15 ) _,,_:3. X

The epplicent against the order of mﬁ';'_;slg %ﬁ@ st
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Cpl,

2. R A\
transferred from Kanpur to Bikaner, Thus the applicent hase
alleged malafide against Ganga Din Asatt, Area Manager, It
is to be pointed eut that Asstt, Area Manager has nothing
to do with passing of the order of transfer of the applicant ; '

from Kenpur to Bikaner, The order of trensfer infact was passed

i
by the Senior Divisional Comercial Superintendant snd the

sam® was communicated to the applicant by Asstt, Area Manager

(Annexure A=1), The epplicant has net slleged or proved any ;

malafide against the Senior Divisional Commercial Superintendant
In the order dated 4,8.,92 (Annexurs A-1) it is written that
the transfer of the applicent from Kenpur to Bikener has beer
made on Administrastive ground, So the plea taken by the
applicant that the order eof transfer is pupative, is not
tenagble, 5

6o The spplicant has teken the plsa that two disciplina
proceedings ars pepding against him at Kanpur end he has besn
transferred to a distant plece with ths view that hs may not be
able to participate in the inguiry precsedings, The applicent
is the Reilway Empleoyes end he without any difficulty may
manager te come at Kanpur and participats in ths inquiry
procesdings, Maorsover, if the applicent is checked or
ebstructed in perticipating in the inquiry proceedings, the se
will bs vitiated and it will not be in the interest of the

Railway Administration.

e The epplicent has statsd thet his ghildren ere

m.' = =y o
getting education at Kanpurghif he is transferred to Bikans
their sducation will be disturbed, The spplicant has alse
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Railway Administration.
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transferred from Kenpur to Bikaner, Thus the applicent has
alleged malafide against Ganga Din Asstt, Area Manager, It
is to be pointed out that Asstt, Area Manager has nothing
to do with passing of the order of transfer of the applicant

from Kenpur to Bikaner. The order of transfer infact was passed
by the Senior Divisional Comercial Superintendant end the
same was communicated to the applicent by Asstt, Area Manager
(Annexure A=1), The applicant has not allsged or proved any
malafide against the Senior Divisional Commerciasl Superintendant |
In the order dated 4,8,92 (Annexure A-1) it is written that
the transfer of the applicent from Kanpur to Bikaner has besn
made on Administrative ground, So the plea taken by the
applicant that the order of transfer is pupative, is pnot
tenable, 3

6, The applicant has taken the plea that two disciplinary
proceedings are pe,ding against him at Kanpur and he has been |
transferred to a distant place with the visw that he may net be |
able to participate in the inquiry procsedings, The applicant
is the Railuay Employee and he without any difficulty may {

managex te come at Kanpur end participats in the ing
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proceedings, Morsover, if the applicant is checked or

obstructed in participating in the inguiry procsedings, the .
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will be vitiated and it will not be in the interest of th: 2
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of paramount importance and while considering the transfer of

@ Government employee from one station to snother, the ailment of
::;i other family circumstances are ignored. In the case ef the
.pp.l.innnt, his wife is the Chironic patient of Artheitie and it
is un-curable di“!l.l) So if these factors are taken into mmt
the transfer of the applicant from one statien to anotpsr would
never be possible in fyt,re alseo,

Be The transfer of the Govemment smployee from one
Station to another is the incidence of service snd normally
the sama cannot be interferred with unless the transfer order
is malafide or the seme has peen passed in violation of eny
mandatory statutary rule, This visw was taken in A,1.R, 1991
S,C 32_Mpp.Shilpi ts of Bihar &

9, Thus coneidering thess facts and =& the ciroymstances
af"-',ﬂlo case, I find no -;r:lt in the case and the spplication of
the epplicent is dismissed with no order as to the costs,

Ots Jan, 8, 1993, member (3)e 1
(ops) :




